IN THE.CENTRAL ADMINISTRATIVE TRIBUNAL : HYCERABAD BENCH

AT HYDERABAD

* ok
R.A. No. 22/97 in :
0.A.N0.1605/93., Dt. of Decision : 3-4-97.
Kolla Sahagevs Reddy .+ Applicant.

1.

Counsel for the applicant

Vs

The Director of Postal Services,
0/o the Postmaster General,
Hvderahad Bemian HuedAsrahaA

The Superintendent of Fost Office,
Peddapalley Division, Peddapalle,
Karimnagar District.

i1 eUL=1IVIS1IOnal inspector,
Dept. of Posts, Hvderabad-68 . .« Respondents.

Mr. P.Rambralmam -

Counsel for the respondents : Mr. K.Bhaskar Rao, Addl1.CGSC,

CORAM: _
1o OUN- DLE SnRl 8. HRANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S., JAI PARAMESHWAR : MEMBER (JUDL,)
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ORAL ORDER (PER HON'BLE SHRI B.S..JAI PARAMESHWAR : MEMBER {JUDL.)

Heard Mr.P.Rambrahmam, learned counsel for the applicant,

None for the respondents,

e
2. The zpplicant has filed this RA praying to review this

judcement gated 28+11-96 by which the OA was dismissed.

3. In thé said 0A the applicant had challenged the punishment
ikposed on him after he & yas acQUittreqd iﬁ the criminal case. During
the disciplinery proceedings the applicant admitted the charcges and

on that basis the authorities proceeded and imposed the penalty.
Subseduently with respect to the same incident the applicant was
acquitted by the criminal €ourt. After the_%_acquittal‘he submitted
an appeal and the appellate authority considered and found no grounds
to interfere with the order of punishment. The appellate authority
rejected the appeal on the ground of limitation. Nere.qg_?cquittal

by a criminal Court is not a ground fcr interference with the cw&muzrf'

disdiplinary proceedings. The learned counsel for the applicant now
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when he admitted his fault in the enguiry. He cannot turn down now.
This asrgument does not appeal to us. We f£ind no ground for reviewing

the order., Hence, the RA is dismissed. No costs.

(B.S.JAI ARAMfSﬁF’ﬂ’#’—#’/ (R. RANGARAJAN)

MEMBEﬁ”&UDL ) MEMBER ( ADMN . )

/

Dated ¢ The 3rd April 1997,
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{Dictated in the Open cOurt)
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